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about. A special progiamme should a Central University is there.

be undertaken to uplift the people of
this iegion, The special {reatment
sioukd not only be in words, Ag we
know, Manipur js already & special-
category State. But, what g “spe-
cial category” in the real sense?
What is the speciality about it? Al-
lotting a little more funds is the
speciality? If we really wang to
give special-category statug to that
State, if we rtally want speciality,
mn them, we have {o give special
attention, Special meagsures should
be taken to see go it that that part
of the country cvelops in big way.
Madam, we have seen the Appropri-
ation Bill. How is the money spent?
About fifty five per cent of the total
Budget allotted to Manipur goes to-
wardg establishment, which does not
centribute anything to developmentg
as such, then about 25 per cent is
for the valleys and 20 per cent is
for the hills, A major chunk of it
goes for the maintenance of law and
order, within does not, in any way,
contribute to the deveopment of the
economy of that State, There jg a
vicipug circle in the sense that
there ig insurgency because there is
no development, and there is no
development because there is insur-
gency. And, because of insurgency,
the people do not want {o put up
industries there; the people do not
want to start industries there, So,
we get into that vicious circle which
never ends, I would like to suggest
thet some edonomic programmes
should be undertaken by the Gov-
ernment. The Government
pay special attention to the deve-
lopment of that State economically,
Small-scale industries and  agro-
based industries should be set up
there. Tourism also should be
promoeed. It should also take con.
crete measures {o bring railway ser-
vices to Manipur by the Railway
Ministry. Madam, there is a demand
for setting up a Central University.
Thjs aspect alsp should be looked
into, because in each of the other
North-Eastern ~ States, = namely,
Meghalaya, Nagaland and Mizoram,

should "

gon't know why Manipur should be
left out, The demand for setting up
of a Central University should also
be considered by the concerned
Ministry. 1 request the Government
not to come before this House w1th
another Appropriation Bill again
after six monthg and the Govgm—
ment should see to it that the Cen-
tral rule ig ended in Manipm-. and
a popular Governmeng established.
I appeal to the Central Government
to restore the popular Govemr‘nent
in Manipur and revive the Manipur
Assembly.

Thank you very much, Madam.
THE DEPUTY CHAIRMAN: 1

adjourn the House for lunch +till
2.30 p.m.
The House then adjourned for

lunch at thirty minutes past one .of
the clock.

——

The House reassembled  after
lunch at thirty}-eighit minutes past
two of the clock,

The Vice-Chairman (Misg Saroj
Khaparde) in the Chair.
THE MANIPUR APPROPRIATION
(No. 2) BILL 1994—Contd,

SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, may I raise a point
of order, About the guorum, a lot
is being published in the papers, It
affects the prestige of the Rajya
Sabha. 'The point is that only the
Congress Memberg are here, So, I
would very much request the Cong-
ress Party to issue a whip to it
own Members so that all their
Members are present and the papers
may not write like this. The quo-
rum can be made only by the Con-
gress Members not by anybody else
because other Members are not here,
Then, naturally your own party
should issue a whip as your Members
are not coming. I can onyy regest
I can only request otherwise., the
papers are writing that there is no
quorunu
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THE VICE CHAIRMAN
SAROJ KHAPARDE);
Parliamentary Affairs
here.
it.
THR MINISTER OF
THE MiNISTRY OF
PUELIC

(MISS
I think tne
Minister is
She will take cognizance of

STATE IN
+ ERSONAL,
GRIEVANCES AND PEN-
SICHNS AND THE MINISTER OF
BTATE  IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA):
..... with your long experience, you
know thar guorum js not the res-
ponsibiilty of any pacty. 1 think...
(Interruptions) ...

SHRI G. SWAMINATHAN:
Quiorum is only attendance, At-
tendance is only quorum. I waould
anly reguest you tc make your Deo-
ple 10 attend the meetings and then

tha quorum will be there, It is only
my advice. You can do whatever
you like.
SHRIMATI MARGARET ALVA:

We are very grateful for your pre-
sence, S ﬁl{;

THE VICE CHATRMAN (MISS
SAROJ KHAPARDE): O.K. Thank
you very much, Swaminathanji.
Now, I would like to take the Mani-
pur Appropriation Bill, 1994. The
speakers’ list is before me, and, ac-
cording to that, Mr, Narayanasamy
is to speak now. Yes, Mr. Narayana-
samy.

SHRY V. NARAYANASAMY
(Poundicherry); Madam Vice{Chajr-
man, thank you veiy much for giv-
ing me this opportunity to speak on
the Manipur Appropriation Bill,
1984. Madam, I suppori the Rill,
Ag far as Manipur is concerned it is
& very sensitive State like the other
North-Eastern States. Manipur can
be visuslised as a State where the
Hindu culfure is predominang. When
vou see Meghalaya, Sikkim and
othey North-Eastern States, includ-
ing Arunachal Pradesh, you will see
that thare are Christian Missionaries
and instltudons there, Bwy, as far
os Manipur ig concerned, Vaisnavite
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cult is being practised by the Mani-
puri people and when we visit Mani-
pur, we find that we are in one part
of Sputh India. The peoples cul-
ture, their way of life, are such that
one finds that Manipurig arve lika the
South Indian people, We can see
tie same greenery, People have
staple focod rice as their though the
uther North HBastern Stages are not
takag that much, In Manipur they
are growing paddy and coconut.
&Lpart trorn that, Manipuri dance is
widely accepted by the people of this
country. Such a  bheautiful State
having rich culiure is now in turmoil,

308

There was an elected Government,
Though it was the Congress Gaovern-
Weng, we found the gituation tg be
such that the State administration
could noi be carried on. Though the
Central (overnment is runnihg the
Government we never hesitated to
bring President's Rule in the State.
The Assembly hag been kept under
cuspended animation, The Kukiz and
Wagas have been fighting a battle for
a long time to gain supremacy, Some
of them have come from border

aress and they have settled in the
lands and wanted to occupy the
lands because they wanted to sur-
vive in that area. Thereiore, the

iKukis and Nagas have been fighting.
in the meantime, the lacal Manipuri
people have also have started fight-
ing or swvival, In this way, the
peaceful State has hecome a Siate
where communal clashed siarted,
Mow Madam, though our Congress
Govemment was there in the State,
the €hief Minister was trying to fet-
\le the dispute but he could not succe-
ed  in the process, not because of the
Kuki-Naga problem alune, but  Dbe-
cavige of the externa. force s also which
ave working to See that this Sfate is
distirbed. Now, President’s Rule has
been imuposed, I would ike to know
trom the honourable Minister, atter
the imposition of the President’s rule,
what development activities are takmg
because under President’s Rule peo-
ple may say that no political parties
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a.c ruling and there is no interferenge
in the administragion, Now that the
Governor is convolling the State,
1 would like 0 know as fay as the
State adminisiranon i3 concerned,
what developmental activities aIter
the imposition of Presideni’s Hule
which hag bten done, I  would like
to krow th.y Ivom the Ministe:  he-
causg, especially in the North Eastern
Siates, yestenday 1 just made a passing
remuvk  aboup in: North FEastern
States they have been given the spe-

c.al category slatus, They have
Leen  given financia]l = autonomy
by the Centra] Government

ment, ‘They hae been given 80 per cent
of the _gangs by (he Central Gov-
einiéNt to sdministér the Stater.
B, unforfunately, in the North
Fastern States, the funds . that have
heen provided and the essepgial itemy
that have been sent are nof properly
distributed,  This is a complaing be-
cauge, on ‘the side of Bangladesh and
on the ofher side, China borders, the
people who are mvolved in smuggling
activifies just take away the mate-
rialg that have been sent by the Cen-
tra} Government for the welfare of
the people. Coupled with that, seve-
ra] steps have been taken by. the
regpective Stateg to provxde materials
byt it is not possible because it hes a
hilly terrain. And now, when the
President's Rule is imposed, ag far
Manipyy is copcerned, how fis the
Public Dis¢ributipn System function.
ing there? Now the burhing problem
of these people, the insurgeticy in
the State, iz because of the youth
being unemployed. If is this which
ig posing a very scrious problém in
the State. The youths who have been
educated, who could not get emplay-
ment, were being diverted, that
might is being divrted to mllitancy
‘because the organisations that are
working in the North-Eastern States,
with the connivance of the” extemal
{onces, are utilising thy younger gene-
region and they have given thefn
weapong and other facilities to fight
against their own Government, ‘the
State Government. Therefoi‘e the
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youth energy in thig country, espe-
cially in Manipur and otlier North-
Eastern States, cduld not be utilised
for preductive purposes, erefore,
it is high time thar employment opp-
ortunities were creatéd in Manpur.
‘the Govrnment of India can have an
experiment there. Employmenf opp-
ortunitis can be creafed now for the
younger generation, -Now; because of
the insurgency, because of the mili-
1ancy, because of the external forces
imterfering in the «ffairs of  these
States, tourism is also not developing,
Such & hilly State, where a Iot  of
foreign tourists ean come because of
the problem being Posed in Jammu &
Kashmir| this area of the country,
eapeclal}y Manipur, Meghalaya, Aru-
nachal Pradesh and other States, tre-
kiking and various dther such spor‘bs
can be promted in which pegple from
otier countriey can take part, remains
undeveloped, Develop Tourism will
deelopment create employment oppor-
tunjtis. Tt will develop the State, For
the purpose of developing tourfsm; I
would like to know from tha mes
ter what steps have been taken.

Madam, ia the year 1980, the Goy-
Indira
Gandhi, our hon’ble belaved Prime
Minister, brought a  North-eastern
Couneil covering all the North-Eastern
States for the economic development
of those region and slso for having
cocrdipation ameng the North-Eagtern

. Ytates.  Unfortunately, though’  the
\olth-Eastem Council meets, they
discugs varioug issues, major deve.
‘lopmenyg has not taken place. And

especially in Mamipur, in spite of the

‘Government,  the. elected Government

funetioning thexe, why this insurgen-
cy, why these clasheg gccur? That is
because the people are fed up with
the admsénistration. The people have
no faith in the adminisiration,  be-
tause whatever the people need has
7ot ‘been senctioned  Therefore,
Madam, the North-eastern Council
which 13 a very vital aspect, which
‘hag heen ‘ereated. for the purpose of
developing the whole North-east of
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which Manipur is a puct, along with
other areas Manpur can aevelop
Manipur. If one Sute in the North-
eastern region is  siven concentra-
tion by the Central Government then
other regions wil be discontented,
and there wil] alse be discontentment
among the people espcejally when the
North-eastern people are very sensi-
tive, Whether they are from Mani.
pur or Arunachal Pradesh or Sikkim,
they are very sensitive people.
There is a generaj feeling among the
North-eastern people that the Central
Government is neglecting them, The
Central Government ijg not taking
care of their welfare, the employ-
ment opportunities, education etc.
They have been requesting, when-
ever {hey meet{ parliamentarians, they
have been telling that the Cenural
Government Ministers should visit the
State. Apart from the State Gov-
ernment ruling there, should know
their problems. The Central Govern-
ment can depute a Minister top see
their problems from the point of view
ot the Central Government and to
see what are the developmental acti-
_vities are taking place in this State.
But unfortunately the Ministers are
not going there and would not blame
any Minister in thig regard. But
little more attention can be given in
this area sg that there wil] be satis-
faction among the people of North-
east, even the Central Government
iz focussing itg attention for the
development of the North-eastern
region.

Madam, there is a very big project.
Because 1 visited the Manipur 1
found there is a big hydel project
in the State and it has been improv-
ed and further expansion is also in
the offing. If that is done by the
Central Government it would be
tetter, because the electricity that
is generated and water supply that is
given by this scheme are not only
being utilised in that State alone b!.}t
they go to other States also as this
is a Cengral grid. T visited that
hydel power project. I saw the
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}development that has taken place
“nere, If the expanssion programme
comes in there, there will be more
employment  opportunities to the
people of Manipur. That aspect has
to be congidered by the hon. Minister.
Now, the Minister may think that
the Legislative Assembly is under
suspended animation. But the point
is whether they are going to keep it
under suspended animation for a
long time because keeping the State
under President’s Rule is no solution
for solving the problems in the
Stata. Now, I would like tg com-
pare the situation in the State when
it was ruled by an elected Govern-
ment and now being ruled by the
hon. President of India through his
representative, the Governor. When
1 go through the papers, I see the
same kind of situation prevailing
there. In the law and order situa-
tion also, there is no improvement.
It ig not satisfactory even in the case
of deelopmenta] activities. There-
fore, T would like to say that only an
elected Government which is accept-
able to the people of the State can
solve the problems of the State.
Madam, we have solved the prob-
lem of Punjab. We have solved the
serioug problem of Assam. And
when compared to those serious pro-
blems the problem in Manipur is
nothing. It can be seftled very
easily by bringing the people together.
I there are militants, we
should not kil them. We
should talk to their leacers.
We should bring them into the main-
stream because those people are not
anti-national. They are fighting for
their survival in the State,  As
far as Manipur is concerned, the
Kuk’s and the Nagas are fighting for
their survival  the Manipuriy are
also fighting for their survival. It
is a guestion of survival because one
group wanted to evict the other from
the State, Therefore, all the leaders
of all the three groups can be called.
Now is the time to call them when
Presitent’s Rule is there. The Gov-
ernor can call them and discuss with
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them. Then the preblem can be solv.
ed., MNadam, I am very happy that
the hon. Home Minister, the hon.
Finance Minister and the hon. Com-
merce Minister visited the State.
They understood the problem of the
people, and they tried to give some
kind of schemes to the people also
for development there. I do not
know whay has happened thereafter.
I would like to know from the hon.
Minister as to what further develop
ments have taken place in the State
afier the visit of thege three senior
Cabimet Minjsters

Maiaw, President’s Rule is a re-
plica of the Central Government's
administration. If anything happens
i a wrong way, it would reffect on
Centre, And we, the public repre-
sentatives, are answerable, and the
Govervment of India is answerable.
Until #nd unless you cal] them and
discuss with them to solve the prob-
lem, the problem will remain for
ever, ‘The North-Easterp Council has
te be given a status. Madam there
is a clear.cut opinion—and the hon.
Minister alsg knowg it—thag these
probleins are created by the exter-
nal forces, You try to stop those for-
ces which are living in the adjoin-
ing eountry. The external forces are
creating problems for oup country in
the North-Eastern region, in Jammu
sznd Kashmir, in Punjab, and in As-
sam. Those have to be curbed. I
would like to know as Yo what steps
are being take in this regard

Mailam I am very happy that the
Budget hag been presented here, I
hope the hon. Minister will not come
here with another Budget And I
would like to know when they are
going to hold elections there beca.
use tlley cannot keep the Legislative
Assembly permanently under suspen-
ded animation, Therefore, I would
like to knbw from the hon. Minister
as to when they are going to hold
elections there. What ate #he deve-
lopmental activities that have taken
place? How many youth have been
given employment? 1 would Hke to
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know all thesg things so that the
entire country and the people of Ma-
nipur will know Whag action the Cen-
tral Government has taken during
the period when the State is under
Piesident’s Rule,

Madam, with these words, I sup~
port the Appropriation Bill, and I
hope the hon. Ministey will give re~
plies to all the points I raised,
Thank you.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr. Minister
you should listen when the Member
speaks.

SHR M. V. CHANDRASHEKHAR
MURTHY: I am gorry, Madam.

DR. B. B. DUTTA (Nominated):

Madam Vice-Chairperson, I  rise to
support the Manipur Appropriation

(No. t2) Bill, moved by Shri Chan.
drashekhar Murthyji. It is now the
eighth month of President’'s Rule
that wag imposed in Manipur from
the 1st of January, 1994, Only the
other day, between 31st July and 1st
August, I visited Manipur, alung
with the Chief Minister of Arunachal
Pradesh, Mr. Apang, who i3 the
Chajrrian of the North-Eastern Con-
gress ‘Jo-ordination Committee. Be.
sides Imphal, we toured the aother
parts also and we could see that there
were very healthy trends emerging,
Developmental activties have picked
up momentum there. A lot of pro-
jects sre in the process of being
completed.

Earlier, due to the comrmunal
strife, the ethnic strife which visit.
ed Manipur there was large-scale
violence and it necessitated the jm-
position of President’s Rule, The
Prime Minister and the Home Minis.
try role to the oceasion and they
Jdid no hesitate to dismiss even their
own Party Government, in the larger
interest in order fo protect the life
and property of the people ad to
stop th fraticidal war among the
ethnic groups. It was a very wise
decisidr As a result of this, we now
find that even in that arena & lot
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of  improvemen; has taken place.
Political dislogue  between the
warning group hasstarted. The lea-
ders ¢f all communities are visiting
the different areas and they aie ha-
ving liscussions across the table.
‘The democratic procesg ig on.

Of :ourse, we cannot have Presi.
dent’s Rule all the time. As a mat-
ier o principle ag Mr. Narayana.
gamy has just now said, President’s
Rule ig not an idea] solution for every-
thing, But when the internal situation
in certain parts of the country warr-
ants President’s Rule, it is within the
Constitutional framework and it is
vart of our Constitutional mechanism
to impose President’s Rule. It has to
be applied boldly end imaginatively,
That is why it is there T would say
President’s Rule should be there as
long ag it is necessary. We should
not be very apolegetic about it. As
long as it is necesgary, it should be
there.

Mardam, we have routiced onz
healihy sign In Manipur, It is a very
goad sign.,  Within these last few
ot} s, things are improving and I
sra ite, very soon, the full demo-
orgtic process would ecome inte play
m Menipur. This js what I had seen
(hiere which I wanted to report 1o
the House. It is a very good sign.

In this context 1 would like to
make a few observations for the
henefit of the Merabers whg do hot
live in North-Bast and who may not
have the insiders’ perception of the
problems that lead to violence which
keepg on visiting nol only the State
of Manipur but other areas in the
Horth-Eagt. Therefore, 1 woulqd like ta
make these observations.

Earlier, while speaking on  this
Bill, Mr. Bhubanswar Kalita made
certein observatiors sbout the state
of the economy there. He cited
unemployment s the reason He said
that unemployment was one of the
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major reasons because of whjch the
vouth in the North-East was going
as.ray. They have taken to arms.
Thay have forgotten their loyalty to
the Motherland. Sometimes  they
are even’ talking of indepenidence.
Well, enemployment is one of the
main reasons. There is no doubt jt.
But we must go a little deeper. Un-
employemen; is there in oither Stales
also, In fact if you compare the
unemplayment statistics, if you com-
pare ilie ratjo of unemployed per-
508 per thousand populstion in ths
North-Eastern Region Wwith that of
the other S.ates, you would find
ihat the number of the unemployed is
far lesg thaw it iy in, say, Bjhar or
st Bengal or some other larger
S ate, but you do not see thjy kind
nf viclence in those States. There-
fore. thig alone cannot explain every-
thing.
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One problem in the North-East is
tha: there is virtually no ijndustria-
lisation, Ag a result of this, though
the North-Eas; is a part of this vast
country, it still remajns far back-
ward ss India is forging ahead. With
the liberalisation process now on, it

would pick up spced and it would
grow  faster, ~But the  North-East
would remain backward, This iz a

dizcrepancy which is haunting the
mind of the youth, Thi {5 one rea-
ron.

Secontdly, there is no dearth of
sympathy. There is ng dearth of
love and affection or the people of
the North-East from the national lea-
dets, from D:thi. They have done
a fot alveady. They have pumped in
s Iot of money there, A lot of invest-
ment has been made. But the ques-
tion is this. The pumping in of this
kind of funds has its own fallous.
In the North-Fast, in (he small e‘h-
nic communities you wil] find that
their basic ethas, political and social
ethos_are egalitarian. In such a can
vag you find that a few people are
hecoming rich and richer and the
many remain poop and become poor-
er. Now, this is not in the social and
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political ethos of the people of the
Nor:h-Bast, A lot of people, even
tribal leaders, speak out in anguish
they the cash flow hag become one
of ithe main wéapons of development,
It hasg been one of the main weapons

siftte the days o©f the Naga.
Iaivd fnsurgency, wdy, back
at the - time of Partition and

Titependehce, and you find thay the
flowr of cash, which is not always
donverted ino assets, js like fire, It
is burning up all the soecjal values.
The sbcial fabtic is being des.royed.
We have beautlful tribal societies
with a wvery democratic structure,
atid those dethocratie wvalues which
they incalculated, which they pre-
served and  protecfed for so long,
are being destroyed.  You find schoo}
dropouts becoming millionaires by
becoming contractors. A  brilliant
student who becomes an IAS or an
IPS ot s poorer,  He is
Mr. Noboedy! Surely, a political
class has arisen and they have be-
come rich. What is the condition of
other even though they come from the
same ¢dmmunity the same ethnic
grougp.

Now, this kind of non-egelitarian
development, this kind of inquality,
has alsc poisoned the Mminds of the
Youth. When you hear the youths
of the North-Eest speak of bribery
wheat they mean is—you try to un-
derstand the language that you are
bribing and promoting o class of peo-
ple and keeping you peower all right
here with their help. This eculd
have been stopped if there has been
pioper mhonitoring of the projects.
by ensuring that the projects for
which money is being given are
surely implemented. Thig is not be-
ing taken care of. Here the Central
Government cannot say, we have
g'ven the money to the State Gov-
ernment and i¢ .is the .duty of .the
State Government to do it. No!..The
Centre has alsg pot the resnonsibi-
lity to ensure that to whatever pro-
:Pﬂﬁs meney jg given are jmplemen-
ed.
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Of late you find a kind of frustra.
tion arisirig among a séction of our
leaders, “No_ it is uséless to spend
money; nothing will happen; you
cannoy do anything there.,” A sort
of poicy of retreat is being tollowed
‘Ihig is what I strongly object to.
We should 1ot follow a policy of re-
treat from the North-East. We should
follow a i"orward poliey, with a posi-
tive attitude towdrds our tasks, and
the tasks must be accomplished.

The task is industrializatjon. I re-
member  the Industty Ministry, two

vears back, thade an exercise and
identifiel our aress for industrializa-
tjon in the North-East even  with

the existing level of infrastructure.
In the ligh¢ of the avajlable level of
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technology, industrialization is pos-
sible. 1 areas like power-based
industries, coal-based industries,
electtonics, and pharmaceuticals —

because you have got a lot of berbs
in thosa areay and in the light of the
new CGATT agreement and all these
areag hecome very jmportani, parti-
cularly pharmaceuticals—a heavy in.
vestinent should be made. Therefore
ing*end of taking negative steps, take
positive steps, The Centre,
when it started giving money to the
Torth-Kast want on giving, givingland
suddenly when they found that no-
thing was happening, they stopped it,
Always give amd make sure that
what is beihg given is being converted
into assets. You should not allow. a
situation where 25 or 30 percent is
converted into assets and the rtest va-
nishes into thin air, That creates a
havoe in the economy, It has created
instability within the numerous sotie-~
ties living .in the North-East, I want
to tell the policy planners that is
why ethnic strife and all such things
are happening there. . . .
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But there is no reason for despon-
dency. We find that there are hun-
dreds of thousands of people in every
State wheo are deeply committed to
India, to the values of our demo-
cracy and secularism which we are
ding, They are fighting elec-

propoun : ;
tions They are coming out victori-
ous. They are forming govemments_

But, it is the duty of the Cenfral Go-

vernment as well as political leada.ers
helonging to other political partjes
to inspire people to inculcate these
values by their own actions. We

£he .le not follow a policy of retreat,

1 will give you another example
of retreat, The children of the IAS
officers and the IPS officers posted
in the North-East cannoy¢ be educa-
ted there. They have to have a
house in Delhi, and their children
will be taught in good schools in
Delhj. Of course because they are
IAS officers and IPS officers, they
cannot neglect their children. Their
children have to be educated. It is the
frst duty of any parent, We agree
with that, But, consider this, Shillong
which was the cultural capital of the
North-East, has a tremendousg educa-
tional infrastructure  In its bossom
it has some of the finest institutions
in the name of Loretto, St. Marry's
College, St. Edmund’s College, etc.
In all these institutions, todays
things have gone down so much that
nobody wants to admit his sons @nd
daughters, Why should we allow these
things to happen? This is a wrong
policy., W should try to see thatin
every capital in the North-Easg there
are some gaod schools with high
standards, where children of people
in thop positions also can go, They
will also contribute by mixing with

the children of the North-East
to keep up the standard of
education, We  should ensure

TERE
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all these things, Why this policy of
reterats? In the British period the
British administrators came and con-
ducted expeditiong right into the
heart of Mizoram and Nagaland.
Some of them udied, They left be-
hind so many chronicles which are
research materials today. They
brought a culture. They made an
imnpact. They did so much for that
area with their own  imperialistic
exploitation, of course, but we can-
rot do it in free India! Why should
we have such an attjtude of retreat
from the North-East? If anybody is
posted to the North-East it is deem-
cd to be a punishment posting for
him.

The North-Baster'n Council is a
very nove] instjtution. Just now, Mr.
Marayanasamy was taking about the
Worth-Eastern Council. What have
you made of the North-Eastern Coun-
cil? Tt started very well. It was
conceived well. It had very imagi-
native provisions for its function-
ing. Brilliant officers were senlt
there. Now it is ill-staffed. A post-
ing to the North-Eastern Council is
again a punishment positing. The
Counecil is not doing the kind of job
for which it was created. Small and
mumerous States have been created
by the 1971 Reorganisation Act but
North-East hss common  economy.
Then region hag not developed econco-
mically. Arjd the North-Eastern
Councifl wals brought intq play a
rositive role in the region’s deve-
lonment, That is not being done.

1 find that there is a lack of per-
ception even in today's rulers in
New Delhi of the role to be played
bv the North-Eastern Council. We
have raised this issue time and
again from the North-East Congress
coordination Committee platform.
But till today nothing hag happened,
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So, Madam, I te]l you that the
situation will improve and then it
will worsen. In the process,ultima-
tely we will find that we are not
only back to square, one but that
we are also going further
down anmd down., Where js the
North-East going today?

Now, foreign influences are again
penetrating. Again the situation, is
worsenjng. The insurgency is again
multiplying. Insurgents are coordi-
neting among themselveg ip spite of
the fact that three-fourths of the
people dof the North-East are for
Indja and that they are fighting for
India. Others are silent The insur-
genls have got only a handful of
supporters. They have sophisticated
weapons and foreign help. Can we
not exploit such a situation? 1 would
request that these pojnts should be
taken care of.

Madam, just one more point and
1 will bave finished.

The Government had the courage,
the Home Ministry -had the courage
anf the Prime Minister had  the
courage and the will to impose
President’s Rule in Manipur, 1t was
well appreciated, There are other
arcas like Tripura, about wihch I
spoke in the morning. Don’t diseri-
minate between one and the other.
Whereever you find that somcthing
is going wrong in any way don’t
hesitate o impose President’s Rule.
This is what I say. President’s Rule
is a part of our democratic Consii-
tution_ It is not some thing different,
Just because some foreign  powers
will say that there is no democracy
in some part of India, why should
I become jitlery? 1t is needed to be
continued in Kashmir because of
militants coming across, because of
mercenarieg coming from Affghanistan
and fighting a war in Kashmir. We
have got every right tg carry on as
long as we can. There is hijstory
There may be a 30-year war or 100-
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year war. We have to fight it out.
Why should we fight shy of that?
we are not against President’s Rule as
such., Let it be there as long as it
is necessary, but don’t discrimirate,
Discrimination is what is not liked
by the people living in the North-
East. Non-partjsap policies and ega-
{itarianism should be upheld,
Yhank you, Madam.

DR. M. ARAM ‘(Nominated):
Madam, tnree hon. Memberg hav:
aiready spoken on the Mampu. .\p
propriation Bill. I shall max_

a few ifresh points. Presiden.s .cvs-
wag imposed there on 31st Decem-
ber, 1998, As Dr. Dutta has said
we are in the eighth month. From
the point of view of peace, some-
times we have peace sometimes we
have vjolence. This has been an 'in-
termittent - process. Sometimeg there
is violence jp the hilly areas of Ma-
nipur and sometimes in the Valley
areas. ] have been to Manjpur many
times. Particularly whep I was en-
gaged in the Nagaland, Peace Mis-
sion. work, I used to go there a lot.
1t was in the 60s and in the *70s. At
that time peace was disturbed only
in the hil] areas of Manipur. The
Valley wag peaceful. Bug in recent
years the Manipur Valley Thas be-
come disturbed and the angry young-
men belonging to the majority com-
munity have gone underground. As
the hon. Member, Dr. Dutta, has
said we should undrestand the real
cause. Why do theSe angry young-
men, who are now in the PLA or
PREPAK, want independence.
Even the underground Nagas, many
years ago_ wated independence? We
have (o talk to them. These young-
men, some of them are very talen-
ted and brilliant. They are rebelling
against the system which they find
wanting. They come out o the uni-
versities and their future is dark
and not clear. Therefore dialogue is
always the best way to bring about
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understanding Thjs does not mean
that wherever there are threats and
challenges tg law and order, admin-
istratjive step sshould not be taken.
On the one hand, a policy of firm-
ness, on the other hand a policy of
dialogue, both must go hand in hand.
in  hand, In hand even though
the Assembly is in sus=-
pended animation, even though the
popular Government js not there, I
believe the imposition of President’s
Rule provide the Government of
India with an lopportltnity’ ta talk
to the people having gone under-
ground. Whep we had a brief spel]
of President’s Rule in Nagaland that
wag the time when the Governor as
representative of the Governmeng of
Indja and the Constitution held talks
through the intermedijaries with the
underground. In Nagaland as well
as in Manipur, I am aware, there are
excellent public leaders, peace-lov-
iy - Ieadiers, rspected  leaders)
Church leaders and other social lea-
ders whose services musy be taken
advantage of by the Government,
who would be very glad to act as
communication chamnels. When I
was in Manipur, not too log ago, I
did meet of the underground yaung-
men. When you talk {o them you
will understand more and more of
their minds. They may say indepen-
dence, but what they are really mean-
ing is identity. In Nagaland also that
was the conceptual differerce. Tt
Tater ‘became clear that they really
meant ‘identity’. They are proud
of the Manipuy cultural identity,
Manipur tradition and cultivation and
oivilisation and culture,
culture They may even  sometimes
think of going back tn the original
Manijpur scrint rather than the seript
thev have now adopted—the Bengali
serint. So. this kind of gojng back
to the ancient roots ig one of the
trends here. They are proud. That
vride we must appreciate, So, they
should be made to realise thzt the
Manipuri identity or the Naga iden-
titv could be mot only preserved
within the present political frame
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work and the Constitutional arrange-
ment, but also could be developed
creatively Nagaland, Manjpur and
other States could develop heir cul-
tural identities, At the same time,
they can also progress with the rest
of the country. Therefote, I would
like to stress the point that Presj-
dent’'s Rule provides an opportunity
to the Governor fo take the ipitia-
tive to contac and talk to the pub-
lic leaders like Raj Kumar Priyavrat
Singh who has been the Chairman of
the Peace Mission Committee, with
whom I had the privilege to work
during the Sixties and Seventies. 1
also me¢ him recently. I think they
will all be helpful in contacting and
communicating with the underground
friends.

34

The second pojnt is about unem-~
ployment. All the three previous
speakers referred to the problem of
unemployment. Now, let us probe
this issue a little closely. As the
hdn. Member, Dr. datts” has said,
the population of Manipur State is
not very large. ‘According to 1981
Census_ it wag 18.26 lakhs. Now it
must be 20 lakhs or 2 million. The
unemployed graduates may be about
30,000. Some say it is 40,080. The
figures of unemployment vary The
figure is not the maiy thing. But
the poirne is that they have had a
wrong type of edueation. They are
not only unemployed but they ave
unemployable. Thig is the condition
of almost every graduate around the
icountry. The Manipur University
has been established. I wag associa-
ted with it when I wag a member of
the University Grants Commission,
But then the University should make
the courses socially relevany and
should introduce job-oriented courges
‘and vocatjonal courses. That is very
Jmportant. Even in this Budget, the
Appropriation Bill which ig under
our consideration. Rs. 629.89 crores,
almost Rs. 630 crores hag been pro-

Hvided to the State and the single
largest item jg education, it has been
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provided Rs. 103 crores, But it
should be enhanped. Then, correct
type of educatioy can be given.

Now I will come to the industrial
development of the State. I quite
agree with what has been said by
the hon. Member Dr Dutta, What
ig required is rural industrialisation,
not - large.ssale industrialisation
but intermediate type of indus-
trialisation, Indeed, Manipur has
already made a fine siart
in electronices, in spinsing
and various other areas. But then
micro-planning is very essential. A
decentralised system of development
is necessary, In this context, the
Seventy-third Constiutional Amend-
mengy and the proposed Panchayat
clection will givie positions of res-
ponsibility to one-third of the women
in the State. It is a very promising
development. One very special fea-
ture about Manipur society is the
wonderfu] place that the women of
Manipur occupy. If anyone goes to
the Imphal city of Manipur first, he
wi]l be taken to the women’s bazaar.
The commerce is done by women.
These women; have ldadership gua-
lities. In the handloom industry also
they are there. Not only that, wo-
men also set good examples to
others. I do not konw how many of
ithe hon. Members of the House
know about the history of Manipur.
The women have come forward to
protest against social wrongs when-
ever these were committed. The wo-
man’s power, stree shakti in Manipur
is very strong and it hag continued
for many decades. I have seen wo-
men taking out torchlight proces-
sioms. I have seen them sitting in
dharna and participating in various
kinds of demonstrations. They have
successfully foulght againist aleahol-
ism, They have done many things.
But Manipur women wil} have a
new opportunity to conduct public
affairs in all the villageg and towns
when the Panchavat elections take
place, So, T @m all for revival of
the democratic proces. Before long,
there should be State elections and
Panchayat elections and then Mani
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pur will certainly have a great era.
I spoke about these young man
Many of them, I know (Interrup-
tion), As I said, they are also re-
belling against the system, R was
pointed out that money was not the is-
suz, Money is available in  plenty.
When I was on the Central Board of
the Life Insuramnce Corporation of In-
dia, after the Nagaland Peace Accord,
the then Prime Minister Mrs. Gan:
dhi, and then Finance Mjnister, Mr.
Subramaniam, thought that I should
turn my attention more towands dev-
elopment, I was on the LIC Board,
I went to Imphal and talked to the
LIC management. 1 asked them,
“How is the business?’. The person
concerned said; “We have a roaring
business. Crores pour ijinto Maniur
like monsoon raing, So there is
plenty of money around are having
a roaring business ip the LIC” 1
sajd; “What happens then? Do all
these crores of money which pour
like monsocon rains reach  the tar-
gated beneficiaries? Does rea] devel-
opmeng take place? How do  these
crores disappear? What is the solu-
tion?”, They suggested an jngenous
solution. He said; “Let us have some
reform, Like we have the DA and
the TA; let us also have a CA. 1
said; “What is that?”. “If you want
to get something done in an office;
you pay Rs. 10/. here; Rs. 25/- there
Rs. 100{- there and Rs. 500}- there.
so; let us also have a CA; Corrup-
tion Allowance”; he sajd. Corrup-
tion is so wide-spread and rampang.
How do we wipe it out? One does
not know really. It is this corrupt
system thay the angry young men
are rebelling agajnst. So; the
problem is not just unemploy-
ment; j¢ is not just the desire to
to maintain the indentity of Manipur
They are also fighting against the
system. It is a challenge before all
of us. How &re we going to face it,
not only i® Manipur buy every-
where?

With thegse lew words, Madam, I
support this & 11 and I hope that the
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demodratic process, both  at the
Panchayat level and al the State
level will be revived very soon.
Thank you.

THE VICE-CHAIRMAN (MISS

SAROJ KHAPARDE): Now, I would
like to request the Minister to reply.

SHRI M., V. CHANDRASHEKHAR
MURTHY: Madam, I thank all the
Memberg who have participated in
the discussion, I wish to inform hon,
Members that I shall restrict my re-
ply to the discussion only in respect
of the financial aspects of the Statc
of Manipur, I Jo not want to go
into the Plan Outlay and the alloca-
tions.

]

I wish to inorm this augus; House,
at the outset that after the imposi-
tion of President’s Rule, there has been
a significant improvement in the law
and order situation in the State.
Many ‘Members spoke abou; the
developmental activities. In addi-
tion to the general improvement,
after the jmposition of President’s
rule there, there has beey a notable
achievement in the developmental
activities of the State.

Most of the Members who have
participated have mentioned about
the leakage and the siphoning off of
funds which are directed to Ybe
effectively used for the development
of the State and or our various pro-
grammes. Under the President's
rule, we have taken very seri-
ous steps in this regard. Therefore,
the leakage and siphoning off of
fundg in the implementation of the
several schemes and works have been
effectively plugged. In addition to
ihis the releases of funds have been
linked  to the specific projects and
works and  they are closely  he-
ing monitored by the district autho-
rities. In the field of construction of
roads, improvement of roads, to pro-
vide water supply =and irrigation
progress, One Eingra Irrigation Dam
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projct is likely to be completed by
the end of this year This project
was languishing for several years.
Thig will provide drinking water and
water for irrigation purposes for the
capital city of Imphal. The progress
of the Kukka Irrigation Dam is also
being quickened and this project will
provide water t{o the districe head-
quarters of Chura Chandpur. The
hon, Member, Shri Bhubaneswar
Kalita, mentioned about the flow of
funds from the Plan outlay of
1994-95. Ha also menticned that the
hill areas ace je ring only 25 per cent
of the:total allocati~n of the State.
Madam 1T wish to inform the hon.
Member that ii is not correct. The
hill areas are getting 35.71 per cent,
that is. about Rs. 85.72 croreg out of
Rs. 240 crores and the hill population
constitutes one-third of the total
population of the State of Manipur.
Also, many Members referred to the
unemployment situatiop in the State
nf Manipur. After the imposition of
President’s Rule, each of the 22
blocks in the hill areas, has been
given a sum of Rs. one crore per
black and there is the Employment
Assurance  Scheme for taking
up rural employment and
the construction of a  large humber
of village roamds, schools and com-
munity buildings have been taken
up under thi¢ programme. Due to
the ethnjc clash between the Nagas
and the Kukis, the total number of
people affected by this clash in the
hill areas comes to 6,000 families.
They were rehabilitated by way of
taking them to safer places and by
way of assistance in terms of their
material and other needs. Many of
the Members and evep Shri V.
Narayanasamy referred to the mis-
uss of supply of the essential com-
modities. T wish to infrom the hon.
Member that after the imposjtion of
President’s Rule, the supply -of
essential items of food through the
Public Dijstribution System hag eon-
siderably improved in the, far-flung
districts and alsg in the hil] areas of
the State and the State Government
hag elimjnated the contractor system
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in respect of transportation of goods.
The Government has taken up the
work through theip depariments.
Also, Madam, the hon, Member,
Shri Bhubaneswar Kalita, mentioned
that the State in not linked with any
railway line. I wish to inform the
hon. Member that the nearest railway
station jn Manipur is jiribam and for
this, a techno-economic survey to jay
a railway line from jiribam to Im-
phal has been carried out and it is
under the consideration of the Rail-
way Minister. One of the impor-
tang multi-purpose projects is the
Loktak Hydel Power Project. And
there ig also a proposal to set up an
additional project at Loktak down-
stream. For this, the project has
been cleared by the Centra] Electri-
city Authority of the Government
of India and the project ig awaiting
clearance from the Ministry of Envir-
onment, and also, a sum of Rs 5
crores has been allocateq for taking
up this work under the curreng Plan.

Kalitajj has also referred tg the
Jdrug-abuse and  de.addiction cen-
tres, The State Governmeng has

taken stringent measures to prevent
inflow of drugs from the internatio-
nal borders and drug trafficking in
the State. In addition to this, de-
addiction centres in all the four
district headquarters namely Imphal,
Churachandpur, Chandel and Ukhrul,
have been established. Apart from
this, a lafge number of NGOg have
taken up this-de-addiction work and
are getting assistance,  technical in-
puts and training from the Govern-
ment.

Madam, many other Members have
insisted on the installatjon of pojular
Government. As I have already
mentioned this will be conveyed to
the Home Ministry, and I also wish
to inform the amugust House that the
existing projects which are in prog-
ress, will be completed on a war-
footing.

I appeal to the hon. Members to
support the Appropriatijon Bill.
Thank you, Madam.
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THi  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): Now, I shali

put-the motion moved by the Minis-

ter to voie. The question is:

“That the Bil}j to authorise pay-
ment and appropriation of certain
sums tfrom and out of the Comsoli-
dated Fund of the State of Mani-
pur for the services of the financial
year 1994.95 as passed by the Lok
Sabha, be taken into considera-
tion.”

The motion was adopted

THE  VICE-CHAIRMAN  (MISS
SAROJ KHAPARDE): We shall now
take fup clause-biyldlavse comsidera-
iiun of the Bill
Clauses 2 and 3 and the Schedule

were added to the Bill,
Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI M. V. CHANDRASHEKHAR
MURTHY: Madam I beg to move:
“That the Bill be returned.”

The question was put and the motion
was adopted,

’l‘l:lE MOTOR VEHICLES AAMEND-
MENT) BILL_ 1934-Contd.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Now I would
like to take up the Motor Vehicles
(Amendment) Bill, 1994 for further
consideration. When the House ad-
Augﬁst, 1994, the
Minister concluded his speech. Now
1 would like to request the Members
to speak on the Bill. The list of
speakers is before me. I would re-
quest Mr. John Fernandes to speak

journed on 9th

* on the Bill



